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delivery of the postal letter to the consignee

concerned is not made in time, what will be
the fate of that businessman '?
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The motion was
CHAIRMAN
shall now take up
consideration of the Bill.
Clauses 2 and 3 were add&d to the Bill.

Clause 1. the Enacting Formula and the
Title were added to the Bill.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

"That the Bill further to amend the Indian
Railways Act. 1890, be taken into
consideration."

adopted. THE VICE
(SHRI V. B. RAJU) : We
clause-' by-clause

SHRI KAMLAPAT1 TRIPATHI : Sir.

1 begto move :

'That the Bill be passed." The question
was put and the motion

" was adopted.

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPEIUDITURE OF THE '
CENTRAL GOVERNMENT ON RAIL-

WAYS FOR THE YEAR 1975-76
THE MINISTER OF RAILWAYS (SHRI

"KAMLAPATI TRIPATHI) . Sir.

I 1 beg to lay on the Table a Statement (in
English and Hindi) showing the Supple-
mentary Demands (January, 1976) for grants
for Expenditure of the Central Government on
Railways for the year 1975-76.

THE VICE-CHAIRMAN (SHRI V. B.

| RAJU; The House stands adjourned till
2 PM.

The House then adjourned for
lunch at one minute past of ihe
clock. /
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The House reassembled at cne minute past
two of the clock, THE VICE-CHAIRMAN (Shri V.
B. Raju) in the Chair

THE BONDED LABOUR SYSTEM
(ABOLITION) BILL, 1976

THE MINISTER OF LABOUR (SHRI K. V.
RAGHUNATHA REDDY) : Sir, I beg to move

"That the Bill to provide for the abolition
of bonded labour system with a view to
preventing the economic and physical
exploitation of the weaker sections of the
people and for matters connected therewith or
incidental thereto, be taken into
consideration."

By emphasising in the 20-point programme
the necessity of the immediate abolition of
bonded labour, the Prime Minister ! voiced the
aspirations of that mute and ' toiling minority of
our compatriots that had been condemned to
live as exiles from our civilisation.

The system of bonded labour is the most
anomolous renant of feudilism still vitiating our
society. It is the moral duty of the nation to
abolish the system. Freedom can never endure
with enclaves of bondage; a civilisation with an
army of exiles never laste.

The mechanics of the system are well
known. A poor peasant or an agricultural
worker takes a small loan; his dues accu- :
mulate very fast under exorbitantly high rates
of interest; soon he finds it impossible to
extinguish his debts, he disposes of his
property but still' continues to be in the red; he
then begins to work for the creditor at absurdly
low wages and .hopes to repay the debt by the
fruits of his labour; but the cruel logic of usury
defeats him. His children and grand-children
also begin to work for nominal wages to
liquidate the debt. Generation after generation
become virtual slaves to the creditor. The entire
l'uture of the family becomes mortgaged to a
small loan taken in the remote past, the debt
becomes the destiny.

That is how this system based on usury and
feudal exploitation perpetuates unequal
exchange for ages. The bonded labourer has
no access to any commodity or capital market;
he ceases to be a free economic
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agent; he is reduced to an appendage of
feudal property. The debt thus dehu-
manizes him; he lives like a sub-man; he
lives like a 'thing'. The system therefore
not only dispossesses the labourer and also
diverts him of his human essence. The
Prime Minister has rightly said that it is u
barbarous system.

No civilisation can endure—half-free,
half-bonded. Freedom that co-exists with
sub-servitude is illusory. So the Prime
Minister decided that the system must end.

This House is aware that feudal relations
of production coupled with the mer-
cantilism fostered by colonialism gave rise
to this mode of exploitation in different
parts of the country. The colonies were in-
terested in impedine the development of in-
digenous market forces in the country.
They therefore aided and abetted the per-
petuation of pre-feudal economic structures
in this country of which the system of
bonded labour is one of the glaring
examples.

I may take this opportunity to bring to the
notice of the House some examples of the
system existing in different parts of the
country. The practice of bonded labour was
found to be prevalent in the scheduled areas
of Srikakulam, Visakha-patnam, West
Godavari and East Godavari in 1965-66.
The Report of the Commissioner for
Scheduled Castes and Scheduled Tribes
(1971-72 and 1972-73) says—

"It is suggested that a detailed study on
the subject may be carried out by the State
Tribal Research Institute as it is difficult to
believe that the economic condition of
bonded labourers has improved to such an
extent that during a period of 8 years, this
practice has completely disappeared."

The system is prevalent in some areas of
Bihar. The Report of the Commissioner for
Scheduled Castes and Scheduled Tribes
gives the names of the villages in which this
system is prevalent in the State of Bihar.
The Report also indicates the socio-
economic factors that help the perpetuation
of this mode of exploitation. The system of
labour called Hali that existed in Gujarat is a
type of bonded labour; According to the
latest communication re-



